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DELHI VIDHAN SABHA
LIST OF BUSINESS

Tuesday, March 19, 1996/Phalgun 29, 1917 ( saka)

2,00 P.M,

QUESTIONS

Questions entered in a Sseparate list to be asked and
anawers given,

SPECIAL MENTIONS

Matters to be raiged by Members given in a separate
118”-'-0

MOTXON FOR ELECTION TO COMMITTEE ON
PUBLIC ACCOUNTS

Shril Rajinder Gupta, Minister for Law, Justice and
Legislative Affairs will move the following motion g

"That the members of this House do proceed
to elect in the manner required sub-rule 2
of rule 181 of the Rules of Procedure and
Conduct of Business in the Legislative Assembly,
7 members from among themselves to serve as
members of the Committee on Public Accountsg for
the term beginning on the Ist April, 1996,

MOTION FOR ELECTION TO COMMITTEE ON
ESTIMATES

Shri Rajinder Gupta Minister for Law, Justice and
Legislative Affairs will move the following motion g

"That the members of this House do proceed to
elect in the manner required by sube-rule 2

of rule 183 of the Rules of Procedure and
Conduct of Business in the Legislative
Assembly, 7 members from among themselves

to serve as members of the Committee on
Estimates for the term beginning on the

Ist April, 1996,

PRESENTATION OF THE REPORT OF
BUSINESS ADVISORY COMMITTEE

Shri Parvez Hashmi 1
Km. Purnima Sethi 3

to present the Tenth Report of the
Business Advisory Committea,

o--Z/ooc



¢l a%. PRESENTATION OF THE REPORT OF THE
1S COMMITTEE ON PRIVATE MEMBERS® BILLS
I LS T AND RESOLUTIONS

6. Shri Jag Parvesh Chandra 1
Shri Darshan Kumar Bahl :

to present the Eighth Report of the
; * Committee on Private Membersg® Bills
| : and Resolutions.

b _ PRESENTATION OF THE REPORT OF
COMMITTEE ON WELFARE OF SC/ST.

e Shrl Swaroop Chand Rajan 3
Shri vasdev Kaptan

to present the First Report of
the Committee on Welfare of SC/ST.

MOTION
8, Ch. Fateh Singh 1
Sh. Gauri Shanker Bhardwaj i

to move the following motion g-

"that this House fgrees to the First
Report of Committee on Privileges
presented to the House on 18.12,1995,"

MOTION OF THANKS ON LT. GOVERNOR ADDRESS

Shri Nand Kishore G3rg to move the following i=-
“that this House expresses jits heartfelt
thanks to the Hon'ble Lt. Governor for
the Address which he has been pleased to

deliver to Legislative Assembly on the
18th March, 1996."

Shri Alok Kumar to second the motion,

P.N. GUPTA
SECRETARY




